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First Proviso to Rvim 74 poration B ill

[Shri N iu ih ir  Bharucha] 
rule. The House w ill appreciate the 
fa c t  that this is a B ill o f  m ore than 
500 clauses and w e bad only a Sun
d a y  in between to study this. I take 
it that the Governm ent w ill assure 
us that in future, B ills o f  this m ag
nitude w ill not be flung on hon. 
M em bers w ith very  little tim e to 
■study them. The tact that it is going 
to  be referred to a Joint Committee 
is n o  excuse that it should Aot be 
thoroughly discussed before it is so 
-referred.

Pandit G. B. Pant: I am prepared 
to  go farther than what the hon. 
M em ber has suggested. He wants 
th at the Governm ent should assure 
that B ills of this magnitude w ill not 
b e  referred to a Joint Com mittee o f  
both  the Houses. I am prepared t6 
■assure the House that even if they 
are  not so equally volum inous, this 
should not be the norm al practice, to  
re fer  them to a Joint Committee, ex 
cep t ...........

Mr. Speaker: He only wants m ore 
time.

Pandit G. B. P an t:...........when
■necessary. In fact, very  few  occa
sions arise when w e approach the 
Chair and the House w ith such a 
request, which, on its face, is o f a very  
abnorm al character.

Mr. Speaker: O f course, this w ill 
1>e an exceptional case o f  reference to 
a  Joint Committee o f a B ill which in - 
-volves consideration of one or the 
other of the matters referred to in 
■clauses (a ) to ( f )  of article 110, that 
is, relating to M oney B ill or Financial 
B ill. A  special provision has been 
m ade that they should be considered 
by  this House. Inasmuch as it is only 
.an incidental matter and a m ajor por
tion  relates to administration and it 
-will be  duplicating the w ork  regard
in g  this matter, it is being referred

to a Joint Committee* I certain 
that similar applications w ill not be 
common. In exceptional rsTin. +H+ 
provision w ill be  exercised.

The question is:
“That the first proviso to Rule 

74 o f the Rules o f Procedure and 
Conduct o f Business in Lok Sabha 
in its application to the motion 
for  reference o f the Delhi M unici
pal Corporation Bill, 1957 to a 
Joint Committee be suspended."

The motion was adopted.

DELHI M UNICIPAL CORPORATION 
BILL

The M ilister o f  Home Affairs 
(Pandit G. B. Pant): I beg to m ove:

“That the Delhi Municipal Corpo
ration Bill, 1957, be referred to a 
Joint Committee of the Houses con
sisting o f 45 mem bers; 30 from  this 
House, namely, Dr. P. Subbarayan, 
Shrimati Sucheta Kripalani, Shri 
Radha Raman, Choudhury Brahm 
Prakash, Shri C. Krishnan Nair, Shri 
Naval Prabhakar, Shrimati Subhadra 
Joshi, Shri P. Hanmftnth Rao, Shri
Kailash Pati Sinha, Shri Shree
Narayan Das, Shri Satis Chandra
Samanta, Shri Tayappa Hari Sona- 
vane, Shri Mathew Maniyangadan, 
Pandit^ Jwala Prasad Jyotishi, Shri 
Sunder Lai, Shri Bam Shanker Lai, 
Shri Sumat Prasad, Shri C. Nanjap- 
pan, Shri Mahadevappa Rampure, 
Shri Jaswantraj Mehta, Shri B. N. 
Datar, Shri Shivram Rango Rane, 
Shrimati Renu Chakravartty, 
Chaudhary Pratap Singh Daulta, Shri 
Surendranath Dwivedy, H. H. Maha
raja Pratap Keshari Deo, Shri Ignace 
Beck, Shri A rjun  Singh Bhadauria, 
Shri D. R. Chavan, Shri B. Pocker, 
and IS members from  Rajya Sabha;
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that in order to constitute a sitting 
o f  the Joint Committee the quorum 
shall be one-third o f  the total num 
ber of members of the Joint Com mit
tee;

that the Committee shall make a 
report to this House by the first day 
of the next Session;

that in other respects the Rules 
o f Procedure o f this House relating to 
Parliamentary Committees w ill apply 
with such variations and modifications 
as the Speaker may ma-ke; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the names 
o f members to be appointed by
Rajya Sabha to the Joint Committee."

Sir, 1 am glad to have this oppor
tunity of making this motion. The 
Bill to which it refers is a voluminous 
one. It has m ore than 500 clauses 
and I think about 13 appendices. 
Apart from  the Companies Bill, which 
was passed by this House, during the 
life of the last Parliament, I doubt if 
any other Bill o f a similar magnitude 
has ever been placed before this 
House.

It is a Bill, apparently, o f a local 
character. The people o f Delhi are 
deeply interested in this Bill. They 
are vitally affected by the provisions 
of this Bill. But, Delhi is the m etro
polis. Every M ember of this House 
would be naturally interested in im 
proving this B ill so that we, w ho have 
to spend a greater portion o f our 
time, whether as Members or as Min
isters in Delhi, may also derive fu ll 
benefit from  this measure.

I also feel some gratification in 
«, placing this BUI before this H ouse as 

I ’ think that it is a very  w ell drafted 
Bill. The task that those w ho had to  
frame the B ill had to perform  was o f 
a very onerous character. Much 
thought and much labour had been 
bestowed on it and I trust that hon. 
Members w ill find that as a result o f  
the great care that has been taken in 
drafting this Bill, the measure as it 
has emerged from  the deliberations 
held by those w ho w ere in charge o f 
the Bill outside, is satisfactory and 
adequate.

The Delhi State today has a num
ber of local authorities. They are 
about ten or eleven, namely, the 
Municipal Committee, Delhi, the Noti
fied area Committee, Civil Station, the 
Notified Area Committee, Red Fort, 
the Municipal Committee, D elhi- 
Shahdara, the M unicipal Committee^ 
West Delhi, the Municipal Committee 
South Delhi, the Notified Area Com 
mittee, Mehrauli, the Notified Area 
Committee, Najafgarh, the Notified 
Area Committee, Narela, the District 
Board, Delhi. Not only are the areas 
which come within the jurisdiction of 
these bodies now  to be governed by 
this Corporation, but nearly half o f 
the areas o f  N ew  Delhi w ill also be 
comprised within the limits o f  the 
Municipal Corporation.

This Corporation has a pretty long 
history. The proposal fo r  setting up 
a corporation in Delhi was made near
ly ten years ago, and even earlier. H ie  
proposals were seriously taken up 
and some sort ot attempts w ere also 
made to establish a corporation, but 
this did not mature and did not take 
a concrete shape. Besides this Cor
poration w hich ■will now  comprise o f  
these areas and in w hich all these 
local bodies w ould be merged, there 
are also a num ber o f other local sta
tutory bodies in Delhi which deal 
w ith matters o f  great moment and o f 
vital interest, such as the Electricity 
Board, the Transport Board, the Water 
and Sewage Board. These boards 
touch the life  o f  every citizen and
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[Pandit G. B. Pant] 
their efficiency and (peed  in  the exe
cution o f their business and the dis
charge o f their day to day duties can 
conduce greatly to the com fort and 
the ease o f  the people living in Delhi. 
Even all these local authorities w ill 
n ow  be m erged in the Corporation. 
These functions too  w ill b e  discharg
ed b y  the Corporation itself.

There are besides these, also the 
Delhi Developm ent Authority. That 
authority has jurisdiction over the 
w hole o f Delhi. A  notification has 
been issued by virtue o f  w hich the 
entire urban area o f Delhi has been 
brought w ithin the purview  o f that 
authority, but n ow  in place o f  that 
w e  have introduced another B ill 
known as the Delhi Developm ent Bill. 
It w ill leave fu ll pow er w ith the Cor
poration fo r  the developm ent o f  Delhi 
and fo r  the building o f  buildings etc., 
subject to the conditions that are in
corporated in that B ill w hich  w ill 
com e up for  consideration in a 
day or two. A ccording to  the new  
Bill, the Delhi Developm ent Autho
rity w ill be  concerned w ith the fram 
ing o f the master plan o f Delhi, and 
so far as developm ent goes, its activi
ties w ill be confined only to specified 
areas w hich w ill be notified by  the 
Central G overnm ent after consulta
tion w ith the Corporation and also 
the D evelopm ent Authority.

From  Oils it w ill be  clear that the 
burdens that are being im posed on 
the proposed Corporation are really  
very  heavy. The hope* that w e  cher
ish about the ability and capacity o f  
the Corporation to cope w ith  these 
m ultiple activities and tasks w hich 
tile Corporation w ill have to  under
take have been engendered b y  the 
public spirit o f the citizens o f  Delhi. 
T hey belong  to  the m etropolis o f  
India and w e  hope that they w ill 
p rove  equal to the expectations that 
w e  all have learnt to build about 
their efficiency and ability to  deal 
w ith com plicated and intricate m at
ters. It is in that hope that this B ill 
has been designed and is now  placed 
before  the House.

The Bill has certain special feature*. 
The rural area o f  Delhi State that 
has been so fa r  under the District 
Board w ill also now  com e within the 
limits o f  the Corporation. The Cor
poration w ill have jurisdiction not 
on ly over the urban but also over the 
rural areas which include m ore than 
300 villages, but in order that the 
rural people may yet be able to  shape 
things according to their ow n needs 
and wishes, there w ill be a special 
Rural Board to look after their inter
ests consisting o f  all the representa
tives elected by the rural people. Be
sides, there w ill be panchayats in the 
villages w hich w ill discharge the pri
m ary functions in their respective 
areas.

So, th^ Corporation is o f  a some
what novel character and it w ill have 
to deal w ith some functions w hich 
are o f  extrem ely vital importance. It 
w ill have not only the authority in 
matters pertaining to the generation 
o f electricity, which perhaps even the 
Bom bay Corporation does not possess 
today, but it w ill also be  competent 
to arrange fo r  the distribution o f elec
tricity So, that w ill be by  itself a 
very  far-reaching authority w hich 
this Corporation w ill exercise.

It w ill have an area, I think, o f  
m ore than 500 square miles. I w on
der i f  any other corporation has an 
equally large area. The population 
w hich w ill have the benefit o f  elect
ing its representatives to this Corpo
ration w ill be m ore than IS lakhs. 
A ll elections w ill be on the basis o f  
adult suffrage. The electoral rolls 
prepared fo r  the legislature w ill also 
be ordinarily used for  the election o f 
members o f  the Corporation.

16 hrs.

There w ill be  80 mem bers accord
ing to the provisions contained in this 
Bill. That w ill g ive about one m em 
ber to 20,000 electors. Out o f  them  
SO, 12 w ill b e  representatives o f  the 
Scheduled Caste*. I had the oppo r - 
tunlty o f  inform ally consulting the
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member o f the Delhi Consultative 
Committee and as a result o f  the dis
cussion* held w ith them, I propose to 
m ove an amendment later fo r  the 
addition o f 6 A lderm en to the 80 
members w ho will be elected in the 
normal way. As to the best method 
of electing these 6, further thought 
may have to be given. There may 
be tw o ways o f  electing them. One is 
that these members may be elected 
according to the principle o f  single 
transferable vote, which w ill enable 
every section which is there in a 
sizable numbers to return a re
presentative. We want, however, 
men w ho possess experience, ability 
and integrity and w ho are otherwise 
highly reputed fo r  their public spirit 
to be elected as Aldermen. Whether 
the election should be by means of 
the single transferable vote or w he
ther, on the other hand, w e should 
have some rule m ore or less to the 
effect that a person, in order to be 
elected, must secure at least tw o- 
thirds of the votes o f the total number 
o f members present at a meeting spe
cially convened for that purpose, that 
may have to be  considered. This 
proposal that I have just made, w ould 
have the advantage o f ensuring the 
return o f persons w ho possess repu
tation in the City for  their public 
smrit and efficiency. But it w ill be 
for the House to consider as to which 
o f these two methods w ill be  the 
m ore suitable and appropriate one.

1
The Corporation w ill have powers, 

as I said, o f  a very  real character. 
It w ill have the pow er to levy  taxes. 
W e had once thought that so far as 
the general property tax was con - 
—med, which stands at 10 per cent 
o f the rental value today, the Corpo
ration might be em powered to raise 
it to any figure not exceeding 25 per 
cent, but because o f certain views, 
which have been expressed b y  those 
who hold a representative capacity, 
w e have reduced the figure o f  25 to 20. 
This w ill enable the Corporation to 
raise the general property tax, if  it 
so chooses, from  10 to 11, 12, 13 or
any figure not exceeding 20. The 
Corporation has also been given the

option to im pose other taxes. It w ill 
have all the receipts from entertain
m ent and betting taxes and it  w ill 
also be competent to  im pose the 

taxes mentioned in the Schedule 
w hich it is not necessary fo r  me to 
detail here.

The Corporation w ill have Stand
ing Committees for  vital service* 
regarding electricity, transport, water 
and sewage. These statutory com 
mittees w ill be form ed in the man
ner prescribed in the Bill. 4 o f  the 
persons represented w ill be represen
tatives o f  the Corporation and 3 
w ill be nominated to assist them. 
These are very  vital services. If 
the electricity service fails even toe 
an hour, then there is darkness _ a ll 
round. Sim ilarly, i f  there is n o  
w ater even for  3 hours, everyone is 
put to immense inconvenience and 
discomfort. So in order to  ensure 
the co-operation o f experts and the 
representatives o f  the people, statu
tory committees w ill be form ed in 
the manner indicated in the BILL

There are also provisions in the 
B ill relating to  other matters. Aa 
I said, the Corporation w ill have 
also the authority for carrying out 
schemes fo r  housing fo r  im prove
ment, for w idening o f  streets and all 
other things w hich can go a long 
way in im proving the sanitation, 
health and all the aesthetics o f  the 
town. These the Municipal Boards 
do not possess today. They are to  
a  large extent vested in the D eve
lopment Authority. The Corporation 
w ill also be competent to  take m ea
sure for  the im provement o f  the 
slum area, for their dem olition and 
replacement by better houses.

It has, however, been considered 
advisable, as I have indicated, to 
have this D evelopm ent Authority for  
preparing the Master Plan and tor 
developing such areas as may be 
notified. Subject to the areas so 
notified, the Corporation w ill have 
plenary authority over the whole at 
the area o f the Corporation. It is 
desirable in the interest o f Delhi 
and the Corporation itself that there 
should b e  some such body which
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can take up specified areas for  de
velopment. The expenditure 'th a t 
has to be incurred on developm ent 
is heavy and if the Corporation la 
required to face the difficulties w ith
out any assistance and if it is to bear 
the entire burden, the process o f im 
provem ent w ill becom e very  slow. 
So this provision has been made in 
the Developm ent Authority B ill so 
that Governm ent may actively assist 
the Corporation in im proving the 
housing conditions in Delhi.

W e have also got a slum area 
there and the Corporation w ill be 
competent to deal w ith the slum 
area as it w ill be declared as one o f 
the authorities that w ill be com pet
ent to deal with slums.

As to the appointment of officers 
and men, it has been provided that 
posts carrying a salary of m ore than 
Rs. 350 per mensem w ill be filled in 
consultation with the Public Services 
Commission; posts connected with 
the three statutory boards w ill, h ow 
ever, have to be filled with greater 
care so that the men may be not 
only competent but also in a w ay 
devoted to the w elfare o f the c> 
and prepared to take all the bu r
dens on themselves. Electricity 
needs attention not on ly  during the 
day but also in the night; so are 
water and other vital matters with 
w hich the Corporation is connected.

W e have provided that rules may 
be fram ed for  granting allowances 
to the m em bers o f the Corporation. 
So far, ordinarily, m em bers o f 
m unicipal bodies do not get any 
allowance. But, I understand that 
there is at present a proposal for  
making some provision fo r  the m em 
bers o f  the Corporation o f Bom bay. 
I personaly think that It is desirable 
that som e allow ance to enable 
mem bers w ho have no resources o f 
their own to attend the meetings of 
the Corporation should be made. 
Men w ho have hardly any resources 
are now  devoting themselves to pub
lic  service and such persons live  a 
hand-to-m outh  existence. It is de
sirable that they should be enabled

to discharge their duties with un
divided attention and w ithout being 
w orr 'ed  about small, trivial and petty 
matters.

It has also been provided that 
rules may be made to provide hous
ing and conveyance facilities for  the 
Mayor. Again, that w ill depend on 
the shape the rules ultim ately take 
but that may be made permissible 
under the Bill. The M ayor w ill have 
the authority to call fo r  records and 
returns from  the Chief Commission
er o f the Corporation.

The Bill is mainly based on the 
Bom bay pattern. It was, however, 
after a great deal of care that this 
decision was taken. The Bom bay 
Corporation has done its w ork with 
remarkable credit. A ll those who 
have had occasion to see the working 
o f the Corporation have spoken high
ly, not only about its achievements 
but about the public spirit shown by 
the members and about the dem o
cratic w ay in which its activities have 
been consistently conducted. W e also 
consulted the schemes that are in 
force in other countries but found that 
the Bom bay Corporation m odel w ould 
be the best for  us. So, we have 
follow ed that pattern.

There has been some little critic
ism about part o f the N ew Delhi area 
being left out of the Corporation. As 
I said, the Corporation w ill have an 
area of about 500 sq. miles; it w ill 
be m ore than 500 sq. miles. The 
total area under the jurisdiction o f  
the Corporation comes to 510 sq. 
miles. The area o f N ew  Delhi that 
will be excluded from  the Corpora
tion w ill be not m ore than 15 sq. 
miles; that is, not m ore than S per 
cent o f  the total area o f  the Corpora
tion. The N ew  Delhi area that has 
been left out is m ainly occupied by  
governm ent servants, the Embassies, 
the Diplom atic Enclave and other 
similar institutions. I do not think 
that the exclusion o f this area w ill 
be in any w ay harm ful to the Cor
poration.
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Under the law , Governm ent is not 
liable to be charged with tax for  the 
property it holds in the Notified 

Area. If no taxes are charged and 
the Corporation has to discharge all 
these duties and to provide all 
these amenities that are available in 
New Delhi, it w ill be rather hard on 
the Corporation.

Besides, the public servants living 
in New Delhi cannot be returned as 
members to the Corporation. I do not 
know how far it w ould be consistent 
With the dem ocratic principle to have 
representatives w ho do not represent 
the vast m ajority o f  the people liv 
ing in N ew  Delhi fo r  administering 
the affairs o f this part o f New Delhi. 
So, I hope the Members interested in 
the Corporation w ill hail with satis
faction the scheme that is embodied 
in this Bill. It gives them very  wide 
powers and now  they can make the 
city beautiful, healthy and in every 
w ay deserving of its status as the 
metropolis o f  India.

I may also say that this idea o f get
ting New Delhi out had been in exis
tence almost throughout but I suc
ceeded at least in getting half o f  this 
area in the Corporation. But what is 
left out is only the other half. So, 
there should be no feeling o f dissatis
faction on that account. I f w e can 
acquit ourselves w ell, w e w ill have 
done a lot.

New Delhi w ill also have to rely 
on the Corporation to a large extent. 
So, there is bound to be co-operation 
between the Corporation and New 
Delhi. And, i f  the duties that have 
been entrusted and the functions that 
the Corporation w ill have to discharge 
are carried out efficiently, impartially, 
devotedly and with a sole desire to 
serve the people o f Delhi and to raise 
the stature o f  the city o f  Delhi, I 
think, we w ill have been fu lly  re
warded.

Shri Manay (Bom bay City Central- 
Reserved— Sch. Castes): I w ould
request the hon. Home Minister to 
consider the de&rability o f  including

one Member o f the Scheduled Castes 
Federation in Parliament in the per
sonnel o f the Committee announced. 
I do not want to put the hon. Home 
Minister in 4/1 embarrassing position, 
but if  he is able to make certain ad
justments in the personnel, I w ould 
appreciate it very much because there 
is a vast population o f Scheduled 
Castes in D elh i..........

M r. Speaker: Shri Naval Prabhakar
is there.

Shri C. D. Pande (Naini T a l): Shri 
Sonavane is there.

Shri Manay: I do not understand 
when representation was given to 
the Opposition w hy the Scheduled 
Castes Federation in Parliament was 
left out. W e do not know  what is the 
method adopted fo r  this selection.

Pandit G. B. Pant: H ow m any Mem
bers of the Scheduled Castes Federa
tion are there in this House?

Shri Manay: Nine; and I understand 
a section having only 5 Members has 
got representation.

Pandit G. B. Pant: H ow  many from
Delhi?

Shrf Manay: Probably, there may 
not be any.

Pandit G. B. Pant: Then, w e w ill
consider.

sfV HJHinC : (sr^r
tf-srer r f w  srrftrTt): ^ * t?t

*15 ^ fV

vrrTTji rftr  *nm  v  t r m
f o  fk r tijr  «rrcz- t  t
f r o  STTf.T

f  1 ̂  f r  jjw  faro jfcfr ■*rffq

I T t f v  j| I

Shri M anay: W e refuse to accept 
that you represent their interests.

M r. Speaker: A ll right. The motion 
is before tha House.
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[M r. Speaker]
The hon. Members ore fu lly  aware 

that all those hon. M embers who have 
given their names to serve in the
Joint Committee w ill not be  allowed 
to speak here; they w ill do what all 
they can in the Joint Committee and 
not on the floor o f  the House at pre
sent.

Shri 8«<lh> Raman (Chandnl
C how k): Som e special case is there.

Mr. Speaker: What is it? They may 
reserve their energy fo r  the w ork  in 
the Joint Committee. Any other hon. 
M embers? No. Now, X shall put the 
motion to the vote o f the House.

The question is:

“That the Delhi M unicipal C or
poration Bill, 1957, be referred to a 
Joint Committee of the Houses con
sisting o f 45 members; 30 from  the 
House, namely, Dr. P. Subbarayan, 
Shrimati Sucheta Kripalani, Shri 
Radha Raman, Choudhury Brahm 
Perkash, Shri C. Krishnan Nair, Shri 
Naval Prabhakar, Shrimati Subhadra 
Joshi, Shri P. Hanmanth Rao, Shri 
Kailash Pati Sinha, Shri Shree Nara 
yan Das, Shri Satis Chandra Samanta, 
Shri Tayappa Hari Sonavane, Shri 
Mathew Maniyangadan, Pandit Jwala 
Prasad Jyotishi, Shri Sunder Lai, Shri 
Ram Shanker La], Shri Suroat Prasad, 
Shri C. Nanjappan, Shri Mahadevappa 
Rampure, Shri Jaswantraj Mehta, Shri
B. N. Datar, Shri Shivram Ran go 
Rane, Shrimati Renu Chakravartty, 
Chaudhary Pratap Singh Daulta, Shri 
Surendranath Dwivedy, H. H. Maha
raja Pratap Keshari Deo, Shri Ignace 
Beck, Shri Arjun Singh Bhadauria, 
Shri D. R. Chavan, Shri B. Pocker, 
and 15 mem bers from  Rajya Sabha;

that in order to constitute a sitting 
o f  the Joint Committee the quorum  
shall be one-third o f the total number 
o f M embers o f  the Joint Committee;

that flie Committee shall make a 
report to this House by the first day 
ot the next Session;

that in other respects the Rules o t 
Procedure o f  this House relating to 
Parliamentary Committee* Will apply 
with such variations and modifications 
as the Speaker may m ake; and

that this House recom mend* Vo 
Rajya Sabha that Rajya Sabha do 
join  the said Joint Committee and 
communicate to this House the names 
o f members to be appointed by  Rajya 
Sabha to the Joint Committee.”

The motion to as adopted.

D elhi D evelopm ent 12&60
B ill

DELHI DEVELOPMENT BILL
The Minister o f Horae Affaire (Fau

dit G. B . P ant): Sir, I beg to m ove:
“ That the B ill to provide for the 

developm ent of Delhi according 
to plan and for  matters ancillary 
thereto, be referred to  a Joint 
Committee o f  the Houses consist
ing of 45 M embers; 30 from  this 
House, namely.
Dr. P Subbarayan, Shrimati Sucheta 

Kripalani, Shri Radha Raman, Chou
dhury Brahm Perkash, Shri C. K ri- 
shanan Nair, Shri Naval Prabhakar, 
Shrimati Subhadra Joshi, Shri P. 
Hanmanth Rao, Shri Kailash Pati 
Sinha, Shri Shree Narayan Das, Shri 
Satis Chandra Samanta, Shri Tayappa 
Hari Sonavane, Shri M athew M ani
yangadan, Pandit Jwala Prasad Jyo
tishi, Shri Sunder Lai, Shri Ram 
Shanker Lai, Shri Sumat Prasad, Shri 
C. Nanjappan, Shri Mahadevappa 
Rampure, Shri Jaswantraj Mehta, 
Shri Shivram Rango Rane, Shrimati 
Renu Chakravartty, Chaudhary Pra
tap Singh Daulta, Shri Surendranath 
Dwivedy, H. H. Maharaja Pratap 
Keshari Deo, Shri Ignance Beck, Shri 
Arjun Singh Bhaduaria, Shri D. R. 
Chavan, Shri B. Pocker, Shri B. N. 
Datar and 15 m em bers from  Rajya 
Sabha;

that in  order to  constitute a sitting 
o f the Joint Com mittee the quorum 
shall be one-third o f  the total number 
o f mem bers o f the Joint Committee;




